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too without prior consultation with the
President or the Prime Minister ot the
country ?
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MR SPEAKER I have alicady ea-
plained 1t There 1s no need of repeating it
He has raised very important issues and,
before raising all these nsucs, 1 think, all
this background wuas wvery necessary as to
whether, where 1n the State and at the
Centre different partres arc ruling, any aclion
4gainst a Mimister here should be unilateral
without any proper code or procedure or
without any rcference to the Pume Minmsier
o1 the President and whether we can do it
m respevt of @ Stale Mimster without any
refeience to  the Governor or the Chiel
Minister  These are very 1umpoitant Issucs
and he had to give the whole backgiound

12 4] hrs
ELLCTIONS TO COMMITILLS
(1) CARDAMOM BOARD

THE DLPUTY MINISTLR IN THL
MINISTRY OF FOREIGN TRADE (SHRI
AC GEORGE) 1 beg to mowe

“That in pursuance of sub-section (3)
(c) of Section 4 of the Cardamom Act,
1965, the members of this House do
proceed to elect, in such manner as the
Speaker may direct, two members from
among themselves to serve as members
of the Caidamom Board, subject to
the other provisions of the said Act

MR. SPEAKER . The question 15 .

“That in pursuance of sub-section (3)
(c) of Section 4 of the Cardamom Act,
1965, the membeis of this House do
proceed to elect, in such manner as the
Speak.r rmay direct, two members from

(Emergency Provisions) Bill
among themselves to serve as members
of the Cardamom Board, subject to the
other provisions of the said Act.”

The motion was adopted

() CortFeE BoarD

IHE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A C. GILORGE) . I beg to move @

*That 1n pursuance of sub-section (2)
(b) of Section 4 of the Coffee Act, 1942,
the members of this House do proceed
10 clect, 1in such manner as the Speaker
may duect, two members from among
themselves to serve as members of the
Coflece  Board, subpet to the other
provisions of the sud Act "

MR SPEAKEFR  lhe question 15

“That m pusuance ol sub-section (2)
(b) of Scetion 4 of the Colffee Act, 1942,
the members of this House do proceed
to elect, 1n such mannei as the Speaker
may duect, two membeis from among
thumselves to seive as members of the
Coftee Board, subjecl to the  other
provisions of the said Act ™

The motion was adopted

—————

12 44 hrs.

GENERAL INSURANCE (EMERGENCY
PROVISIONS) BILL

MR SPLAKILIR.
Martand Singh—abscnt

Item 11—Maharaja

Shun Y B Chavan

THE MINISTER OF FINANCE (SHRI
YLSHWANTRAO CHAVAN) I beg to
move

“That the Bill to provide for the taking
over, 1n the public interest, of the
management of general 1nsurance
business pending nationalisation of such
business, be taken into consideration.”



